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CENTRAL ADMINISTRATIVE TRIBUNAL
Principadl Bench: New Delhi

0.ANO.,2139/94

R
vNeu Delhi, dated tha £ (’chﬂber, 19§5

HON 'BLE MR. S.R. ADIGE, MEMSER (A)
HON'BLE DR. A, VEDAUALLI, MEMBER (3)

$ hri Sukbir Singh,

s/o Shri Kishan Lal,

R/o vill, & pPost GFf‘ice, Khsara,

Afgan, Distt. Saharanpur, ;
U pa e P 28 o PP OO g?‘pLICQN?

(By Adwcdte: shri G.5. Beqrer)

VERSUS

1. The Union of India through
the post Master General,
UP o Clrdag LUCknGUo

2. The Dlractxzr, Postal Services,
Oshradun Ared, Dehradun,
u.p.

3. T™e Senior Superintendent,
of Post Of ficae,
Saharanpur.

4. Shri Hukum Singh,
s/o shri Samgroo,
Vill., & P.O. MBursla, :
(Ambetd), P .5, RBMPUL s esesos vs s RESPONDINTS

(By AdwcBte: shri N.S.Meht8 for A1 & 3
Shri M,K, Gupta for R-2)

JUDGMEN T
BY HN'BLE MR, S.R. ADIGE, MEMBER (A)

In this 8pplication Shri Sukhbir Singh has
impugned the order (not filed) discmn,tinuiag him
from service, 2s well @s the appellate order |
ddted 21,1.94 (Annexute A-1) rejecting his appeal,
2. The applicant who cl3ims to belong to '
Village & P.O, Khera A“"’?Qhan, istt. S583haranpur
(U.p.) claims that he uss éppminted as @ Extfa;

Dep@rtmental Mail peon on 10.1.92 and continued

/h




upto 22.3.93 af ter‘his néme wés fo m’iérdadi*ﬁ? tha
fnploymen t Exchanga but uas suddenly disrx tmumd

without any show cluse, 6r 2ny order af teminatwn

and his 2ppe2l petition uas also sa:amamly rajactec%;’fﬂ%}"
by the impugned crder dated 21.1.94 agamst whlch

he is aggrieved.

3. From the reply of the Qf'f‘lclal resgendmm -
as well as Respondents No.4 it uould appaar that

a Branch P 0. wd3s opened in Willlge aaurala
sahranpur. Distt., U.P. in’ accgount ulth Ambehtaf'

- sub PO, in 1991 and tuwo poéts one of EMP and:f’:

.one of ED Brench pPost Master were sanctioned. fiﬁn
incumbent was appointed 8s EOMP in 2como rdéncaw}ith
rul 8s Weaefe 31 5;91, but as the P;Gtcf‘ EDBPM

w8s lying vcant in spite of offorts made to ?113.

it, this incumbent was given aﬂ' chance to mff‘if:iatg
agéinst that post of EDBPM. Ag2inst the post of
EPMP 2nother aubétituta incumbent wds appoin taém
5.6.91 who worked till 9.1.92, and on his falling
ill, the 2pplicant was appointéd on 13.1, 92, en"uthla
responsibility of the EDBPM, Xher2 at‘ghan, 2
neighbouring Extr® Dep2rtmentdl Br. P 0. and tha
applicant,uorkad till 22,2,93, Neanuhile upon
appointment of the regul&r EDBFM at Dhauréla m
23,2.92, the officiating incumbent was reverted to
his substéntive post @as EMP, who did nat":fjaini?

his post and remn2ined éybss\t for nedcly 6;"!33!‘34!:53‘,‘

Under the circunstances his appointment as EOWP

‘/?\




"“- | phauyralad was teminsd ted and 8 regul@r 33‘ppoiﬁtm'an t
Wwas madde ag2inst that post in acco rdahue with
cules. furing the intervel the @pplicent

: ‘ 4 gl dhaunl
con tinued to function as substitute EG“!‘PLFNQ‘ ’
10,1.92 to 22,3.93. These facts have not been
specificelly denied by the 8pplicant in his

rejoinder.

4, Shri Begrar has statad tﬁa*@ the contents
of the rejoinder of Respondents No.4 cénnot be
allowad to be taken on record, but thsre isk!"xc
earlier order specificdlly deb2rring teking
of the s@me on record. He 8lso con temla thet no
show ciusg notice wads issued, Or reasehs gi ven
for teminating his services, but he h®s not
busn filed his appointment letter to satisfy
us that his eppointment was made in accordat{ca %
with rules and upder the circums tdnces, We have ng;i?‘,
redsons to doubt the avements made by the | k
resgonden ts in their replys Furthemore, the
¢ : : relavent recruitment rules (Annexure R-II) ’
require the EDMP's to be pamanm’c residmts
of the dalivsry jurisdiction of the p,0. In thg";
instant c?se, the p.L. is Chewrdld, uwhile the
applicant upon his oun adnission h3s given his
place of residence in the 0.A, as Vill«ige an.ﬁyd
P.0, Kherd Afghan. Under the circumst2nces, he
~is not eligible for appaint!;ant in the Dhaurels

Br.e PO, :
Iz




5, The 3pplicent's counsel Shri 8% far has
referred to some cdse 13w, but in view of tﬁa
rule position ci ted @bove, none of the c@segs cited

by him 2re of help to the applicent.

6. In the result there 2re No gaed!f;rounds
to interwene in this matter, This O.R, fails and

is dismissed. No costs.

. ’ }‘gfﬁﬂ\ ~
{DR. A, UEDAVQLLI% (s.R. ADIGE)
Menber (3 Menber (A)
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